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FIAT T WA
Aferg=

T3 faeett, 5 faas, 2006
AL, 533(3).—bad e, HU Afyg rfafad, 1980 @ gRT 9 @
SUHRE (2) & XS (F) W W UiSd " 38 Hl IUIRT (2) & WS (F) gN Wed
aiftaal @1 T oxd gy M=faRad Fam g 8 sk -
1. wferer = 3itr wewt — (1) 39 Rgdl o G| s eu afag (GReg @
fatad) fom, 2006 8 |
(2) & MSYA H WeHIM B AR D) g ghl |
2, afmg — (1) 3= fFrawt § o e i wed @ araen aifée T @) -

() e & i wfye sfafum, 1980 (1980 @1 56) Mg 2

(@ vormiRd gwe ¥ g FRW $ s et f[ftre waom & Swam

ferg uRyg grr argeifed wen SIfrs €
W ug 5 e #1g ywu 39 REd @ gga 81 @ v ol qw

gRug grR1 ag=EIfEd 8 g3l & dl 59 Rl @ ugd B @ gd 9fl walee &

fore srferepfora Emfed weag AT wwd B,

(m  Refer sufthae 8 srfafram @ anr 16 & el (g uReg &1 afag
ar, wha @1 ug Rad 89 @l [Rfa & e @ dare @ wae &
forg uftee g1 ustfiEa W &1 @iy 3ifSehrd arfiid & |

(2) 87 w=l 3w uadl @&, off 37 I A wgaa € fohq ufonfed 98 & el
srfafrer F afenffa 8 agh ol 2rr ot aifgfian 3 8 |
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el fRataa &= g g @ U (2) 6 s (! B SURYL TGRS
g @ AT @ foru wiEfes Falds a7 O vl s e Qs al O e
G A g AT Bl gl 1 it 7
fraterdl &t o — (1) afRug @ Fataa uRug g simenRe arlig an e
&1 fpar o, o feelt o feafy w) G aRug @ @rRlara & s 6
U AT gd W bl el g
yeg e T oAl spnar aRReRED 1 fat=a gu sufigs @ s
SR WHAR 2 Y e TR i 1 e aenls, e st e
faforse wret= uv 7 arged AT &) @i AT e e A an aand
el o) fufa a4 faemm uRee & sideid & Wawr & qvg@ &) 0 @i |
(2) gufem (1) @& [uEy & 3dE w8y [Refda anfthe Jufyere (1) F
e 39 TR et Fatel @l divi @iyt @ o O ma de A g
uiRag @ wEw @ Fards @ FefeRed wrel @ fog Fei ad e T
& oA # T e, e -
(@) wfider wr wel @ T s @ oflv gea, S aifingee @t
ARl | 21 & & @ Adl gl
() 'a'mﬁ%”érﬁ WYY B AN A A A werE, R Sﬁ?{ﬂ [e=
W3 (6) B 3w gl @ Wi @ e frgg sifw skl O
g 167 W affte Jel 8
() Ffadya a2 @ forg iftm orlsg sne w o) we (@) @
e AR @ s @ fay sifam arig @ ww fad gd @l
gil;
(1) Ader 1 IRiE I dRI
(¢) Hun 28 & T S g0 9@ &l 3FE & Y afdad urg
3 w1 aifdH dra ;
(x) FdEIABT ¥ BE BRI U HO9F OTW @y @1 aifoy ot e
HHA ;
(B) WMUR Al T AT G
(&) Roma Tifee vt @l aiig |
(3) ufe Refhr srithar & w4, amgg ®ROT A Qules (2) @ e sl
ari 1 gRad el avaE ¥ Wil & dl 98 Juiern (1) & guaet & arefa
W gV AY A a1 R ARG @ veita 4 sifay R we g

uveg ug foo UHT arftrgme Sultem (2) ¢ d (8) 3N ds (W) @ i
aiidl § ufede & farg geiferd arde a0 aregl o W e ad g gl
SN @1 SiTa] |

W
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(4) AAEH P ARG a1 RG] B BeRY, AT ufrm (2) @1 vl (3) @
et rferRpfere 18 oift aNg A” A g WRGR gRT AP & oW N
T ax § Ol 8 A1 g9 WepR g siftm ad| &1 ared g g anan
& &g omar S |

5 Wd o4 @ U urA Wew — 3 oAl @ o SudEl @ e wmd gu, 0w
wew, et AW, 99 foxfia 94 7 1 oftel #1 Rrad oRug & Fafas fea
W @, e’ WR Sude B, 99 YRR Falhd e 3§ oaa 7 @ faig o
g foraet aEly SIEesTRal & Hiar Sad TR BT 96T gRid ga1 et &

e TE o AeeTe @ Al & YA o) A BT IS A AR
¥ g 9 AT 8
] g8 3R (& e o aida @1 giie udr Rew 4 Iude TE 2
A ISR A SYEE D RN T ¥ 99d Ykl At 8 # smury
fepa s
R 48 3R AN b 0 el o Rafa § R, g 70 9Ra 9 a5 @
2RI 7 o7 & forv g § 99w ikl FatEa a9 & JaaR, Sae faew
S & 3 g3 HRA A RGP ghad wd an YETd i B SR & e
% U WRA A ISP HENY Ud P AR, 5HH O off gedeadl &, [
ST |
6.  waeral gl — (1) Refi anfear, Fafes &t aldig 4 &1 & @8 &9 smo g
& & U g dedl il ge g g il A s 2 @ siur, fraw
5 ¥ ger yfRyrfyg wa # UG e |
(2) o1 Frodl & Sudel @ 31l ved gU Haaidsi @) gl § wemiiva el
wer @1 udl, g8 I R 98 79 3 @7 swer 8, FalE &5 o e
Bg fTU 98 99T A 37 & Waled & fa] Hdfda & sanla @t & foy
sifnr g | ,
(3) 7 < @ WiF WER @) QT qeetern), qId el aler siv as
AT A A Ul S @ e u) o GRag g Mg a e, e
RIS A |
(4) 79 37 & 913 AeAl B [ A Ul e @1 A afFfen @ 9 a3
frefas 8, & g7 fram, R v afafes & g Suddl @ sredia &,
HA QT B7 A= ifres w8 8 onar @ |
(5) SUfTaH (3) & IFUR Yol @) ITAEIH D) drgd EIYUN VAT B T,
aRNg & a1 uce, ddied Wl uRyg & a9 9ad s Ori e fguas
gl <faftra wiafiree afvwel @ el @ qEE deel oo & oy |
(6) ofe 7a &7 @ ur= wewd ) A A el e 3R o o @
o & o Ref anfran G ) wyg v wpfad giaqus SR & aws)
GHR B AH |
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%ﬁt{ i Erg B & U wWeRd - g7 [Tl @ cudel % apfiT Ed g
S e o) ARl gl d P Frefem @eg ST 81 sife #owed
TIR & AR Gt A7 4 2 9yl (2) @ srfE SRSl & g #
dfert qilivg aw (e A gy ew Sy dRiE Pata em @, ol ge me
& @ ura ¢ giiug @ [Hataw o e @ g @t 9y g

W de [ aTd arig afvag & Malas § W B a1 99 8 g, alg
() g [l gftde o1 ara sfar &1 w1l uray r 8 afiy SHan aH Aforey

G gQlar i B o S e yiafian @ a9 @1 wuaRy (2) ® Ws (@) & -
YIRIE A aw Sudid A o wiw waE g 2
(@) ag sfalam =) ar g @ I (3) 9 g1 JuEftd SR A ey W g

@ el BBYIY Te MV R U B

(M) e A il o ERE ag e @ WOerd W@ & wil T arfafem @t g
9 @ FuEN (4) § Iudidd 7,

(|) 9o T B g 10 B AR TRge H gU S9diad g SR diE
HrfeTel G gaRvT R 2

(¢ oz aifdfom grr 12 B Juar (1) @ AT eay & w9 il gan @
St fp effaw @1 gy 10 @ Y weg@ A ITERd €

= e & waior & foe -

(i) SuEa g3lep & WS (h) & A FRed BT & WA b ey
HU Al (WeE) SRFEE 2006 B 999 BW @ U4 @NG SORIE & fog
fedy wiga v e 1 wivan ar et wftg (Welem) crafmm, 2006 @
ygd B @ gyard A e woomE T oenRaa WA R e S mem
(ii) U IRgE B We (W) @ AEH FREA RN B B wAE @ g,
JqenfeRrfy, Waaﬁﬁﬁmﬁ‘fﬁmﬁﬂﬂmfﬁﬁﬁm%@mﬁmﬁ@ﬁw
e siedl EeT § Aq9 SRR B aTel aldd $El e WaR A7 99l

GER T U Jafed a7 dgaa ¥ A S U @l wWid 8 qenfRrd
BTG FYBN Gl ol TGN & T YSURU FHA arel fcky ITHS S

(i) 0 anfe & fg A1 @ wfga (Fenes) sifafm, 20068 & ygd 84 @ ~
qd dvend @l dedad @ g ARfm @ g oo @ SuEwm (@) @ 3 £
Sudfeg @ o & araly @) oA I9® dudee T <8 3fiv Ul it

(ened) arfafray, 2006 @ U9 B @ 49 Al @@ it afnfaa @t omeh ~

(iv) SWIeRt W & @ (|) @ el PAwdar & yaoE @ oy el afeg
g1 U] Jfga (JFeneE) afafaes, 2006 & 99T B @ qd HfAfm @ arn g
¢l YUARI (2) T @GS (P )?ﬂ@@( 1) @ A areran M e () AW 9T
g (@) w A FEw o wd A giNd g8 F e sl @l g w diH
AR widerTell @1 STam=1 @ forw (@ene # |18 foran oo .
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(v) IRt u=geb & W () o T M andfa e & wareT @ fog
oyl wfea (@ened) sfafiuy, 2006 ® g9 89 B g afdfNet o) awr 12
pl FUART (1) B el A & &l BT U 4RY dIA ehl | &g A foran

ST |

8. faaifa fdv om are wewal @t v - yde wefie fates a9 fYaife
fBy S arel Wewdr @l dear sl 3 ® aftia afbar @ arqur o @
gl |

9, Fmtades — (1) uReg Frfss @ afe 9 a0 9 & d9 v gd, gl
g aReg @ Faifrd By am ol el @ W@ g wv gy e
Frem 4 @ Suleer (2) g slEgfra @i ok uRg da, Fataa  fow
afdR & A 7 B Ay v e uRd @ I9as | gl s |
(2) fopelt arvaell grr uwga fhy oIy aTel AIEAEEE] @1 st Fw W 10
gn
wg 4yg 6 10 ¥ aiftres aaifaderdl @ yrd €1 @l gen |, wifty @ aRg iy
T B N 9¥ ARG 59 10 e ox ar far smem | :

(3) angefl g1 TG —
)  orgAeT W H BN W argell gRI 4 U Ud WRMUS 3R Uh
weefes g1, o A efda g wele Fetas & 0 fate |
AdSH §4 @ EHQR 8, GRIdT: gRaRda 8 ; i
(i)  omfE wik, gfaqfa Few &R g7 fFaEn F st sm erond @
a1 AT I P 6.00 T FWRIET B JuTErg AH 0 Reffm
afthas &1 gReq &
Teg 48 b aRed @ sifdigpla, Refn anfieax a1 Sud gw
yrferasd TS grr ARG T 9T 819 97 TEHSIE Uy #
onfed @1 T 3R T @l Jeetd e, BY, o Sl
(a) =Rfde™ dast wq = g afe ga@w g apaedt grr swmeiRa ae
qenfid areqel 4 A den Sueiia QEer siafdw we aren [aver @ Ram
8l
10. frafa & fog o - (1) FafEs & o $ig apaell Wi B 31 dam s
T THT-Hg ) aRhg g Frag @ ome sy gg (e o Rafa /o aafaderat
@l W o famw fey 391 50,000/~ T & srfve A8 8RN
(2) W1 T FerT WA @ Mg & ver H iR T4 Reell A wew gy fEmie
Fye 7N fbar s _
(3) wer anaeft Rramr amfdee aifdfawr urar Shar 8, WEd Wiy w1 aEny
gfereTa ufagra iy @9 ol ghal &9 |
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afafe e — (1) Faias & 50 o5 arwed], Fram 10 9 aen Sudiog v
ey, fam ¢ @ ol wigw e vy RfAfde amfEam @ aen w foar
fu fa=m, wlafa Maw & w0 A 20,000/~ %, (@9 &R BUY) B HaTg BN
S wHagd @ foar o aie 98 g9t mefYie Malas a9 4 s
fram 35 W ger oMl o1 5 & B W B 2% A9 W DA 1 I
B B |

(2) uftfa fe & e @ Af Fram g & Sufew (1) @ el o
sffergern | fafafdss &t sy |

JEfydeEl @ s - (1) uRge, ydle R @ fog, 9wl el &
THAERE T @1 9" @ oy wes 89 fRged et |

(2) T # d w@fdd g e 9 oue Relir sufthaw g ok @ o eria
Ay & aRr 9wl IuaN (2) @ @ (@) A Pffw afug @ wgwi 7 9
uReg grr Geffde iy S, [0 @ U d=g wRer @l SiEerd g
3fik U W &1 Few FE BN uew] 4§ O gfe U Wewil H Uwp a1 arfties
e Suerel Sl 7 91 W &l @ aliege & @ dd GRERN B B T
MAETH B4 SN @iy AR 39 WA @ forg Amfafde ey |

(3) U911 @ Wew & A9 Idldw @A arell v sifagE, W e @ R
forae forg gwdt fgfdd @ 8 8 e and @ @ oifew arieg # 7d
S @ St

(4) Tt @1 FRIHE I HAGH @ QUi B o Gl g @ el foraeds fog
Ut FRIfeT @t g off |

(5) O9at w1 e gfea ol A0 | 99 g8 =maifie ek wdrde wesy
fafafie s 1 afga &0 |

(6) PRAR & deqase & [HY d9a @l vjorgfa <1 €t |

(7) 9#re1, 0B A1 Aig® el @ el B § ol g @ dRop aee 7 g
Rfga & w9 ot Ry g, Ref suftsy g S5 Riaa @) sifdfqmy ot g o
B IURI (2) & W3 () § e gRug & @8Rl 7 W I o, g9l 98
TR 7 Tew A8l § 3 ueg zfe g u7 arfde Wawd gucra A8 € @ @i
Fet 7 aifeus €9 39 S IRER & W arfierd w afeiar g v
ST R Sty @XE 36 warod & fau amtfde ov

(8) Uict i) awfdrai & Arafide ol B RiE Bvm iR el AR T
g o [Afwey, [ g A Wier o oid) § sE sRdeRr har
Sid 2 geeifind @ |

(o) =fe AamM@gera arRdi@r fFar oirar € @ 99 39T SNl & UE Tfa
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13

14.

e sifvfaRaad By |
(10) (@) G7er, ST arellery e fd SHHT U8 WHET 8 sier & fb -
(i) speft fomm 7 o ol Frates & @9 89 @ Ut Tl oear;
(i) geeimges a1 waLf@ rqRIfeT wrd A aiell & TS u gedErR ow
& forv aifda =8l an;
(iii) sl A7 gvegen 21 WH @ ERIER AT 48l 8 ; Al
(iv) Frgw o faq 10 @1 s 11 & STEUT DI fquTerd &3 H SRIh e
@ e
(@) 99 QY dHAID] JER 9¥ Sl AR @& o A g, qrmfadery
IRAGR TE N | ‘
(m) faedt armeft & Amfides &, Twfdem @ q@a e afyafice
& HRUT SEGHIT, Fad o @ refid yedd s AmiTeIm @t @ipla @1 afsa
TE et 3N w9l arvael] @t grect ol Al 2
(1) afe qmfase W BEER & g ffa @ Suddl, Iud atdla
g9 o et ar Al & uada @ ®Ru gRimge a1 waede araned 8 s
& se Afde st = E g |

(11) et apeft @1 ~mfides < aft 9w @ rfires Tmficer erge fag e g
At ST @ IFER B AT AN e & Ry d Refr snfthae

e araet &) daa @ Oty & Wiy SuS 6w eRv @ S Ravor &

I APt/ S Sp IR W | |
faftarr awfdeEt @ gia dar s - (1) TafEerEt @ o gof 89 ug
Reffr anfiray gyt e fatad & & fau f[fesra amfEeEt @ g8
JIR e R A @ v mid sw Fake ae @ ude snel] @ s
Fmfader wige fFar an, PRGFa/ale s @ fsmawn

e g 5 U gl Fgm 4 @ sufmw (2) @ "s () B anfm
Tt aua o & fau fga oiftm arie @ en B ' R gd 9l
S TR
(2) gt % yds fFafe em @ fou fatmrya: amfaide spafdal @ gaarm
At e TR AT quiarar @ 3R 3R U sidfde B ey

W@aﬁﬁﬁaﬁamaﬁﬁ?ﬁwﬁﬁfﬁmwﬁﬁaﬁvmﬂzﬁwﬁ
AR B QR AN aren @fda gl § O @fda o wfdidl @ uea
gffea fvan Sirgan foma /M @ O § g anfiee &) anig @18 @f 2 )

safdan araw o1 — (1) FE el JO gRT Riad: saERa Xy B g Bl
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g o 4 & Sufvam (2) @ e sfogla sifon ok &1 6.00 &9
arawret @ qd Refi anfter @1 9Red S A9t swafdar qud o 9a |

(2) fereht oft snzeft @1, et Sufam (1) & el orah snfdren aow o @t
TN QA 2, IH AN B E B A1AGH @ B I 98 & oot |

(3) Praw 4 @ Sufiw (2) g sifdEfa oiftw ardE & wig RA @ ftew O
srafdl & gt e sttt anarfdran el meftrs fates a3 9 awa off &
Reffr anfrar g1 I+ amaq &3 A Fa=T © g 93 s snafda &
ot e |

(4) Tt snrefl, e Sufgm (1) @ St A o) anwrfdar ataw o #f g
Ta® gl am 10 © SufEH (1) R (2) & 3l dew W &1 gan ufder
vd w11 & adi doa @ gl M8 aew ma wRe #1 g 8
Arafaderat ot siftm gt ot snafdEi ik woETaret @) gEy -

(1) Reft anfeay, fafdwra amfderl o G 9 9 0 apafda & =t &
g e R s arafder e o off § ot T fated éw @ farg
JrfdeEl @t siftm Gt 99 el a3 & @it snaffl &1 g o
wffe g Q@ 91 99 A= &7 & Aasrais & WURT @ A A9 |

(2) g, IR P JoAal Tee, SR B deuise, Heia nel¥e g &

- el qee 3R Hdfgg wafe alRegl B wrgnit @, et 3 fQEme §

geel W 3 Sl |

(3) Gl & et 9w frated & @ ofsd ared Wi analEl o O fafifeat of
Bt S w9 & Sufm (4) & el epfndt gv @ g fafafedl § 9

- Reffr snfver g1 argge) 5 @ SRl H Hoford, TAR @ T8 R AR B

TS 8l
g I8 f5 g 9 g Rfyfea 4§ Saet wreEd A e arelt et

Uche el B YR B DT |

(4) wmfdeE! @ G @ Wy SWEITEN S darell e fafdifed wwa
w0 ¥ °% Suefdid &l fF 92 gy 9 & Sufd (4) & s snafdat gre
§ g Rfrfed & aaRr W deloa b T 2 ok S Rfufedt & wam
P! qidd TR gbR ®! TR Wier T8 oo |

fratea e Wik - (1) wdw ) fmg Fefa gitee s & v
frafem wfthar & v W 3R wifdel arraer a91g s @ g O Reffu
PR, | 4 & Juligd (2) & s sftas s &3 @ q@ uleg gm
Ty FATRE arafddl & form Mam@a smem <R S wen AR 39 dend
@I ggArge W wnIfda fhar o |
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18.

(2) faiea staR wdiea 9 #adF g9 3R AT @ Al wg fafes wfea
@ aRA IR Sk g7 Pl B sl Frygaw wwe mifrga wfafafeed g
T fohU AT arel sFjaw affv wier g

(3) frates smaw i o 4 @ Sufem 2) & ol womr ool 8 @
GINGCIS e i IR

(4) Frares amee g, aﬁaﬁwaﬂwﬂa@ﬁﬁlmz qg (1) & el
W@EWW&%WW@W%@?WWNW@TWWWWJ
gAs el & forg aneges 8 |

apaeft @t 3| - (1) aﬁ%ﬁa&aaﬁa‘?ﬁam H@Ef{tféf g anafar
amazﬁa%ﬁ‘mﬁwma?ﬂm%aﬁc%fﬁw&m g Al # sl
It AMeem e & wr faftmra & w5 w@der v nan € | sad
fFrafa & fgfa, 9 axiffdl & @ wwn smom sy & frgha g 4
forae Oy Wy araeff e, ‘ﬂﬁ@ﬁfﬁfﬁd‘%ﬁﬁfﬁéﬂ q 3 ey
el Bl | |

(2) W el & uar A S WY HE, HA9A A cgfc’rcrmwﬁ ST el Ul
DL, B U A A T HT HHS A |

(3) afe foredt spedl &) gy fAatea ) aNvg & avend ] TorEr oRd §R &
od & el & o1 U el apaell & uar A et v ma, woww A qfdern @ A
e ], ufq Big & P us S qY @ i | |

(4) of famslt spell 3t @] o1 W A B awend iR uRonw g a @
qd & IRt & ) wA @ T gEdl e A 9W e B ey 7 g 8L Al

T =ft o @ gRorerEs S Rufy Odl uid oy 6 o faifag it

forar sy a1 wft wawst @t e g R g @ el ofie sl @ ge 4
T WY W, waTEl T gfdeaar 9 o opier anwel], ufk @i € @ var A s
Y TS |

(5) afe fopedt arell &t mey, aRoral ot wison & @ el ov1 falf
o fpar & @ oot Rfgg sifafaan & s 13 & a7 srefins
Rica washt sl |

sgeft et wEr e aft sadt e Aaifea fe oy g wawd @
W & aviEe a1 Suw ®F g - (1) v AR Mated em 9 [l
TSR sl @) e anafRl @l At ) sifed gt Wi we
# dRRg B 9g Pata a9 ¥ Paife e o T 9ewl ot 9@ @ Wi
o g & o wal foeelt fatea &= 9 anaat ot g, fAatas o ol @
g @ wwer 9 atad a3y A Ralfa by s arer el @ W &
IR O1 9UW BH @ 9 € a U svwefl Pathr gag o aie Refr
aftray U8 oY anfden o1 wraawn: alfae 9T s

2763 Gi2008--2
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(2) <&l R FareE &3 9 08 arafda o e 9w Fatas e 9 MHaffra
v W grel Wl ¥ w9 g R anfirax 9w fates a3 8 9w gewd @
fratem o falfa fey o arel wewl & v =8 srdarfeai wy & |
fratam &1 € - (1) Frated smufas ughi & oI dR Yahd WwAoia #d gm
e
(2) sruen Iudlag & fyag, sl Mataq 4 gl waqe [ S, #@d, 1w
aaed Rl R sum Ak fesft ff Fetaa § ade gagdn, 39 W @
JuEl TRV U g aAafdaid w9 9 U 9 TR 99 dd [ waean &
fordt fratast 4 amgey A9 @1 W oA @ forg, o 6 g e 9udfia
feran 71 B, argere A [dar Wi |

WEHROl - el @ yAE B oy g <vewil omdi & 6 arer ug
affefag o @ gegd Hrs dac@r oA afkee w9 s A & qed
& i
(3) = fam @ Al § slafde 0 gm & g g o &R AR 5 @
TRug grr AaeniRa ) oIy S St WRBR B e Aaer qeie o
gede @ HIEIH 9 "d ST A1 iufaRed e oo Rl a9 @ Pates
g3t # argerar o o e Refm snfvoz vale amar & ol &
T W x@av faffdse ay |

FEERO - 3F IulTIH B wAredl & fHy, arg Y™ & STEIET,
a4 & Sutiaw (2) & el smifeg wRa @ wrowE A sfegE T & g
$ qd sfea s gra fan Wiy @fey |
G & WAl B AT W - (1) I[N B DHdd TPH HA B SR IER
a7 IaA wefiward g g anaell g
(2) AFRT HUAT 7 S B fAg -
() o HAUH W Rl @ A B, DRI 98 99 o $1 39gE 6, 9H 99 B

3FEY W@ 1 ([ 91 ARt afdT § W vl 7)) fad ;) ek

(@) 3D WA-Yrg U AqUH R yfdE BH H SutRE (1) @ e 3u
Sye Yidama B dftddad dew ab = aaldal @ W & ama a9
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MINISTRY OF COMPANY AFFAIRS
NOTIFICATION
New Delhi, the 5th September, 2006
G.S.R. 533(E).— I exercise of the powers conferred by dause(a) of sub-section

2 of section 38A read with clause (3) of sub-section (2) of section 9 of the Company
Secretaries Act, 1980, the Central Government hereby makes the foilowing rules,

namely:-

Short title and commencement.- (1) These Rules may be cailed the Company
Secretaries (Election to the Council) Rules, 2006.

(2) They shall come into force on the date of their publlcat;on in the Oﬁ“ cial
Gazette.

‘Definitions.- (1) Inthese Rules, uniess the context otherwise requires,-

o

{a) "Act" means the Company Secretaries Act, 1980 (56 of 1980);

(b) “Approved Form” means form approved by the Coundil for use for a specific
purpose under these Rules:
Provided that if any form has not yat been approved by the Council, after
coming into force of these Rules, then the appropriate form laid down for the
same purpose before coming into force of these Rules shall be the approved
form;

(¢} “Returning Officer” means the Secretary of the Councii appointed under
section 16 of the Act, or, in case the post of Secretary is vacant, any officer of
the Institute designated by the Council for the purpose of conduct of elections.
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(2) Words and expressions used but not defined in these Rules and defined in the
Act shall have the same meaning as assigned tn them in the Act

3. Regional Constituencies.- For the purpcse of constitution of the Councit in
pursuance of clause (a) of sub-section (2) of section 9, the regional constituencies
shall comprise of such States or Union Terntories s listed out in Schedule 1 to thesa
Rules.

4.  Dates of Elections.- (1) The election to the Council shall be heid on a date or dates
to be determined by the Council, which shall, in any case, not be less than one month
before the expiry of the term of the existing Council:

Provided that if elections cannot be conducted, in extraordinary circumstancas,
within the time period permiited under this sub-ruie, the Central Governmerit, on a
spegific request of the Returning Officer or otherwise, may postpone the date or dates
of election, which in any case shall not be after the expiry of the term of the existing

Councii.

-

(2) Subject to provision of sub-rule (1), the Returning Officer shall notify in the
Gazette of India at least three months before the date or dates of election so
determined under sub-rule (1), the dates fixed for the foliowing stages of election of

members to the Council, namely:-

(3) the last date and time for receipt of nominations, which shall not be
less than 21 days from the date of the notification;

(b) date or dates and place of scrutiny of nominations, the last day of
which shali not be more than fifteen days frcm the last date for receipt
of nominations fixed under clause (a);

(c) thelast date and time for withdrawal of nominations, which shali be ten

_ days from the last date for scrutiny of nominations fixed under clause

(b); | |

(d) the date or dates of poiling;

(e) the last date for receipt of applications for permission to vote by post
under rule 28;

) the last date and time for receipt by post of ballot papers back from
voters;

(g) the date or dates of counting;

(h) the date of declaration of resulis.

(3) If, in the opinion of the Returning Officer, it becomes necessary t¢ change for
compelling reasons any date or dates notified under sub-rule (2), he may notify a
fresh date or dates, subject to provisions of sub-rulz {1), in the Gazette of India:

Provided that such a notification shall be issued at least ten days before the
revised date or dates, except for change in dates under sub-clauses (g) and (h) of
sub-rule 2.

(4) If any of the last date so notified in sub-rule (2) or sub-rule (3), not being the date
or dates of polling, is subsequently declared as a holiday by the Central Government,
the last date so fixed shall be construed as the immediately next working day.

5. Members eligible to vote.- Subject to othar provisions of these rules, a member,
whose name is borne on the Register on the 1st day of April of the financial year in

2783 (G1/2006—5
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which the election to the Council is to take place, shall be eligible to vote in the
election from the regional constituency within whose territorial _junsdiction his
professional address falls on the said date:

Provided that his name has not been removed from the Register on the date of
publication of the list of voters:

Provided further that if the professional address is not borne on the Register
on the relevant date, the residential address bome on the Register shall determine his
regional constituency:

Provided also that, in the case of members having their professional addresses
outside India and eligible to vote, their regional constituencles shall be determined
according to their professional addresses in India registered immed|ately before they
went abroad or the residential addresses in India bome on the register of members on
the relevant date, whichever Is later.

List of voters.- (1) At least three months before the date of election, the Returning
Officer shall publish a list of members eligible to vote, as defined in rule 5, as per
Schedule 2 to these Rules.

(2)  Subject to the provisions of these Rules, the address of a member published in
the list of voters shall be final for determining the manner in which he shall be entitied
to cast his vote, the constituency and the polling booth to which he shall belong for
the purpose of casting his vote.

(3) The list of members eiigible to vote shall' be made available at the
Headquarters, relevant Regional Councils and their relevant chapters on payment of
such price as may be fixed by the Council. '

(4) The inclusion of the name of a member in the list of members eligiblé to vote
shall not confer an absolute night to vote at the eiection which shall be subject to the
other provisions of these Rules, Regulations or the Act.

(5) -An announcement about the availability of the list, as per sub-rule (3), shall be
put on the web-site of the Institute, Notice Board of the Council, the Notice Board of
the Regional Councii concemed, as well as the Notice Board(s) of the chapters of
Regional Council concermed, wherever these exist.

(6) If a clerical mistake or omission is detected in the list of members eligible to
vote, the Retuming Officer may rectify the same at any time by issue of a suitable
corrigendum.

Members eligible to stand for election.- Subject to other provisions of these
Rules, a member who is a fellow on the first day of April of the financial year in which
an election is to take place and whose name continues to be borne on the Register on
the last date of scrutiny of nominations under sub-rule (2) of rule 4, shall be eligible to
stand for election to the Council from the regional constituency in which he is eligible
to vote:

Provided that no person shall be eligible to stand for election to the Council, if
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() he has been found guilty of any professional or other misconduct and his
name is removed from the register or he has been awarded penalty of fine as
provided in proviso to clause (a) of sub-section (2) of section 9 of the Act;

(b) he is holding a post under the Central or State Government as provided in

sub-section (3) of section 9 of the Act;

(c) he has been auditor of the Institute during the last three year as provnded
in sub-section (4) of section 9 of the Act;

(d) he has held the office for more than two consecutive terms as provided in
first proviso to section 10 of the Act; or

{e) he has been elected as President under sub-section {1) of section 12 of the
Act as provided in second proviso to section 10 of the Act.

For the purpose of this rule —

(i) the penalties awarded to a person before coming into force of the Company
Secretaries {Amendment) Act, 2006 or penalties awarded to a person after coming
into force of the Company Secretanes (Amendment) Act, 2006 for offences
committed before the coming into force of the same, shail also be taken account for
the purpose of attracting disqualification under clause (a) of the proviso above.

(i) a person drawing salary from the Consclidated Fund of India or the
Consolidated Fund of a State, as the case may be, or from any body corporate or any
organization where the Central government or the state government own indivicuaily
or jointly a majority stake, shali be deemed to be a person holding a post under the
Central Government or the State Government, as the case may be, for the purpose of
attracting of disqualification under dause (b) of the proviso above.

(ii)  for a person who has been the auditor of the Institute before coming into force
of the ‘Company Secretaries (Amendment) Act, 2006, the three year period limitation
provided under sub-section {4) of section 9 of the Act shali also include the period
between his ceasing to be an auditor and the coming into force of the Company
Secretaries (Amendment) Act, 2006.

(iv) the number of term(s) of Office held by a person as a member of the.Council
either under clause (a) or under clause (b) or partly under clause (a) and partly under
clause (b) of sub-section (2) of section 9 of the Act, prior to coming into force of the
Company Secretaries (Amendment) Act, 2006, shall not be taken into account for
reckoning of the two consecutive terms for the purpose of disqualification under
clause (d) of the proviso above.

(v)  the holding of the office of the President of the Institute under sub-section (1)
of section 12 of the Act, prior to coming into force of the Company Secretaries
(Amendment) Act, 2006, shall aiso be taken into account for the purpose of attracting
disqualification under clause (e) of the proviso above. ’

.Number of members to be elected.- The number of members to be elected from
each regional constituency shall be calculated as per the procedure described i

Schedule 3.

Nominations.- (1) At least 3 months before the date of election, the Council shail
publish in the Gazette of India a notice stating the number of members to be elected
from each regional constituency and calling for nominations of candidates for efection
by the date and time notified vide sub-rule (2) of rule 4.
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(2)  The maximuin number of nominations that can be submitted by a candidate
shall be 1D only:

Provided that in the event of receipt of more than 10 nominations, the first 10
nommatinons det=rmined, on the basis of date and time of receipt, shall be taken into
consigeration.

{2 The nomination of 8 candidate shall be -

7

(i in the approved form duly signed by the candidate and by one proposer
and cne seconder both of whom shail be persons entitled to vote in the
slection in the relevant regional constituency; and

S

detversd aiong with reguisite fee(s), security deposit and other papers
25 are laid put in these Rules to the Retuming Officer by name not later
tran 6 P.M. or the notified date:

Provided that an acknowledgement of delivery shall be issued by the
Returning Officer or by a person authorized by him on receipt of
nomination form mentioning the time and date of receipt of nomination
form.

{41  The nomination shall be valid only if it is accompanied by a statement signed
anc verified by the candidate containing information as provided in Schedule 4.

10, Fes For election.- (i) A candidate for election shall pay such fee as may be
fixed by the Council from time to time which shall not in any case exceed Rs.50,000/-,
irtespective of the number of nominations.

(2)  The fee shall be paid by demand draft in favour of Secretary of the Institute
and payable at New Delhi.

(3) A candidate whose nomination is held to be invalid shall be entitled to the
refund of fifty percent of the fee payabie.

1i. Security Depesit.- (1) A candidate for election, in addition to fee as provided in
rale 10, shall pay, irmespective of the number of nominations filed or specified under
iwle 9, an amount of Rs.20,000/- (Rupees Twenty Thousand only) as security deposit,
which shall be forfeited if he fails to secure not less than 2% of the original votes as
defined in rule 35 polled in the concemed regional constituency.

(2}  The method of payment of security deposit shall be specified in the notification
issued under sub-rule (1) of rule 9.

12.  Scrutiny of nominations.- {1)The Council shall appoint for each election a Panel
for the scrutiny of the nomination papers of all the candidates.

(2)  The Panel shall consist of three persons of whom one shall be the Returning
Officer and the cther two shall be persons nominated by the Council, from among the
members of the Council referred to in clause (b) of sub-section (2) of section 9 of the
Act. of which cne shall be an officer of the Central Government and the'other shall not
be & member of the Institute, provided that if one or more of such members are not
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available or are unwilling to act, then any other officer or officers of the Central
Government, as the Central Government may nominate for the purpose.

(3) A notification containing the names of the members of the Panel shall be
issued before the last date for the receipt of nomination for the election for which it is
appointed.

(4) The term of the Panel shall end with the conclusion of the polling for which it
IS appointed.

(5)  The Panel shall have the power to regulate its procedure in such manner as it
considers just and expedient.

(6)  The quorum of the panel for the transaction of its business shall be two.

7N In case a vacancy arises in the Panel by reason of one or more members of
the Panel beifg unable to act for any reason, the vacancy shali be filled up by the
Returning Officer from among the members of the Council referred to in clause (b) of
sub-section (2) of section 9 of the Act, provided he is not a member of the Institute,
and provided that if one or more of such members are not available or are unwilling to
act, then by any other officer or officers of the Central Government, as the Central
Govarnment may nominate for the purpose.

(8)  The Panel shall scrutinize the nomination papers of all the candidates and shail
endorse on each nomination paper its decision, whether it accepts or rejects the
nomination.

(9) The pPanel shall record a brief statement of its reasons, if it rejects a
nomination.

(10) (&) The Panel shall reject a nomination, if it is satisfied that :-
Q) the candidate was ineligible to stand for election under rule 7; or
(i)  the proposer or the seconder was not qualified to subscribe to the
nomination of the candidate in the approved Form; or
(i)  the signature of the candidate or of the proposer or the seconder is not

genuine; or

(iv)  there has been a failure to comply with the provisions of rule 9, rule 10
or rule 11. -

(b)  The Panel shall not reject a nomination paper on the ground of a
technical defect which is not of a substantial character.

(¢)  The rejection of the nomination of a candidate by reason of any
irregularity in respect of that nomination shall not be a bar to the acceptance of
another nomination submitted under rule 9 and is also valid in respect of the same
candidate.

. (d) If a proposer or a seconder incurs a disability by reason of the
operation of the provisions of the Act, Rules or Regulations made thereunder
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13.

14.

15.

subsequent to the date of signing the nomination, it shall not invalidate the
nomination.

(11) In a case where the nomination or, if more nominations than one were filed,
all the nominations of a candidate has or have been refused or rejected, the Returning
Officer shall give notice of the decision of the Panel together with a brief statement of
the reason(s) therefor to the candidate concerned by registered/speed post.

Preparation of lists of valid nominations.- (1)On completion of the scrutiny of
the nominations, the Retuming Officer shall forthwith prepare a list of valid
nominations for each constituency and cause a copy of the list to be sent by
registered/speed post to. each candidate from that constituency who had filed his
nomination:

Provided that such list should be sent at least ten days before the last date of
withdrawal of nominations fixed under clause (c) of sub-rule 2 of rule 4.

(2)  The list shall contain full names in alphabetical order and the addresses, as
published in the list of voters, of the validly nominated candidates for each

constituency:

Provided that if the names of two or more candidates are same, then person
with earlier date of enrollment as a member shall be included in the list before other
person or persons having the same name but having a subsequent date of
enrollment.

Withdrawal of candidature.- (1) A candidate may withdraw his candidature by
giving a notice in his own hand and duly signed by him and have it delivered to the
Returning Officer anytime before 6.00 P.M. of the last date notified vide sub-rule (2)

of rule 4. :

(2)  No candidate who has given a notice of withdrawal of his candidature under
sub-rule (1) shall be allowed to cancel or withdraw that notice.

(3) Within five days of the last date notified vide sub-rule (2) of rule 4, the list of
such candidates who have withdrawn their candidature from a regional constituency
shall be intimated by the Returning Officer to the other candidates standing for

election from the same constituency.

(4) A candidate who has withdrawn his candidature in accordance with sub-rule
(1) shall be entitled to the refund of fifty percent of the fee paid by him under sub-
rules (1) and (2) of rule 10 and the full security deposit under rule 11.

Intimation of final list of nominations to candidates and voters.- (1) The
Returning Officer shall omit from the list of valid nominations the names of candidates
who have withdrawn their candidature and send the final list of nominations for each
constituency to all the candidates for that constituency by registered or speed post
and to the voters of that constituency by ordinary post.

-

(2) The list shall be put on the Notice Board of the Institute, Website of the
Institute, the Notice Board of the Regional Council concerned as well as the Notice
Boards of chapters of Regional Council concerned, wherever these exist.
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(3) The list shall also be accompanied by such particulars of all contesting
candidates of that constituency as compiled, prepared and presented in accordance
with Schedule 5 by the Returning Officer from the particulars to the extent supplied
by the candidates under sub-rule (4) of rule 9:

Provided he may correct any manifest errors in the particulars fumished that
may have come to his notice. ‘

(4) The particulars required to accompany the list of nominations, as aforesald
shail prominently Indicate that they are compiled on the basis of the particulars
furnished by the candidates under sub-rule (4) of rule 9 and that no responsibility is
accepted as to the veracity of the said particulars.

Election Code of Conduct.- (1) With a view to maintain a healthy and peaceful
atmosphere during the election process for ensuring a free and fair election, the
Returning Officer, shall Issue a Election Code of Conduct for candidates, as approved
by the Councll before issue of notification under sub-rule (2) of rule 4, and which shall
be published on the web-site of the Institute. -

(2} The Election Code of Conduct shall contain instructions and norms to be
followed by candidates and their authorized representatives appointed under these
Rules during the entire election process including at the poliing booth and counting
centre, .

(3) The Election Code of Conduct shail come into force from the date of issue of

'notification under sub-rule (2) of rule 4.
(4) The Election Code is deemed to be a guideline of the Council under item (1) of

Part II of the Second Schedule of the Act and it is obligatory for each candidate to
comply with the Election-Code of Conduct.

Death of a candidate.- (1)If a candidate dies before the date of election but after
the date fixed for the withdrawal of candidature under rule 14 and his nomination is or
has been accepted as valid, the election in his constituency shall be conducted among
the remaining candidates and no fresh proceedings with reference to the election of
members in the constituency in which such member was a candidate shail be

commenced.

(2)  The votes cast in favour of any such candidate shall be deemed to have been
cast in favour of the candidate, if any, next in order of preference in the ballot paper.

(3) If a candidate dies after the date of election but before the commencement of
the counting, the votes cast in favour of any such candidate shall be deemed to have
been cast in favour of the candidate, if any, next in order of preference in the ballot

paper.

(4) If the candidate dies after commencement of the counting and before declaration
of result, counting of votes would continue as if the person has not died, and, if as a

- result of such counting he is found to be in a position to be declared elected, then the

entire ballot papers would be recounted afresh, with the votes cast in favour of the
candidate deemed to have been cast in favour of the candidate, if any, next in order

of preference in the ballot paper.
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(5) If a candidate dies after declaration of results in which he has been declared
elected, then the resultant vacancy would be deemed to be a casual vacancy under
section 13 of the Act.

Candidates deemed to be elected if their number is equal to or less than the
number of members to be elected.- (1)Where the number of candidates validly

‘nominated from any constituency is equal to or iess than the number of members to

be elected from that constituency on the date of issue of the final list of nominations
to the candidates, or where the number of candidates from any constituency becomes
equal to or less than the number of members to be elected from that constituency, by
reason of the death before the date of election, such candidates shall be deemed to
be elected and the Retuming Officer shall declare all such candidates duly elected.

(2)  Where the number of such candidates from the constituency is less than the
number of members to be elected from that constituency, the Returning Officer shall
commence fresh proceedings for the election of the remannmg member or members to
be elected from that constituency.

Mode of election.- (1) The efection shall be held in accordance with the system
of proportional representation by means of a single transferable vote.

(2) Except as otherwise provided, at every election where a poll is taken, vote
shall be given by secret ballot and every voter in any election, shall cast his vote
personally in the booth provided for the purpose, unless a voter is allowed in respect
of any election to cast his vote by post as hereinafter provided.

Explanation: For purbose of clanty it is reiterated that a vote: desiring to
record his vote, shall do so in person and not by proxy.

(3) Notwithstanding anything contained in these Rules or the Regulations, the giving
or recording of votes through voting machines or internet in such manner as may be
determined by the Council, and with the approval of the Central Government, may be
adopted in such constituency or constituencies as the Returning Officer may, having
regard to the circumstances of each case, specify.

Explanaticn: For the purposes of this sub-rule, the approval of the Central
Government should be sought and obtained prior to publication of notification in the
Gazette of India required under sub-rute (2) of rule 4.

Admissible number of votes to a voter.- (1) A voter shall have one vote only,
and he shall have as many preferences as there are candidates.

{(2)  The voter in order to cast his vot2:-

(a)shall place on his ballot paper the number 1 (in A, abic or Roman numerals
or in words) in the square opposite the name of the candidate for whom he
desires to vote; and
(b) may, in addition, place on his ballot paper the number 2, or the rumbers 2
and 3 or 'the numbers 2, 3 and 4 (in Arabic or Roman numerals or in
words) and so on in the squares opposite the names of cther candidates in
the .order of his preference, upto the maximum number of preferences
available to him under sub-ruie (1.

(c) may put = X’ against whom he has not mentioned any preference
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23.

24.

Polling booths.- (1) The Retuming Officer shall set up such number of polling
booths at such places as he deems necessary:

Provided that no polling booth shall be set up in any place having less than 25
members eligible to vote in accordance with rule 5 in the said place or within a
distance of 50 kilometers thereof:

Provided further that if, in the opinion of the Retuming Officer for compelling
reasons, it becomes necessary to change the address of one or more polling bocths,
he may do so and inform by post or e-mail of the change to all voters who are
affected by such a change and to all candidates of the constituency in which the
polling booth is situated, in addition to publishing the same on the web-site of the
Institute.

(2) In a place having less than 2500 voters, there shall be one polling booth for
every 500 voters or part thereof, though the allocation of voters among different
polling booths in the same place need not necessarily be in groups of 500 and the
polling shall be held on one day.

(3) In a place having more than 2500 voters each polling booth shall be aliotted
1000 voters or part thereof and the polling shall be held on two consecutive days.

Polling Officer.- (1) The Returming Officer shall appoint a Polling Officer,

-preferably a officer serving under the Central or any State Government, for each
polling booth and may also appoint such other persons as he may deem necessary to

assist the polling officer:
Provided that no member of the Institute shall be appointed as Polling Officer.

(2)  The Polling Officer shall, in addition to performing the duties imposed upon
him by these Rules, be in general in charge of ail arrangements at the polling booth
and may issue orders as to the manner in which persons shall be admitted to the
polling booth and generally for the preservation of peace and order at or in the vicinity
of the polling booth.

(3) Where the Polling Officer appointed by the Returning Officer is unable to
conduct the polling on one or more of the day or days fixed for the polling, he may
intimate the same to the Returning Officer or any other officer nominated by the
Returning Officer for the purpose, who shall appoint another person, subject to
proviso of sub-rule (1), as polling officer in his place.

Appointment of Election Observers.- (1) The Returning Officer shall appoint
such number of election observers, who shall not be members of the Institute, for all
or any of the polling booths and for counting venue or venues, as may be deemed
appropriate by him and such observers shall perform such cuties as may be decided
by the Council. -

(2) The duties of the Election observers so decided by the Council be given due
publicity among candidates and voters.

Secret Chamber.- (1) There shall be a secret chamber or chambers in each polling
booth.

2763 GI/2006—6
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26.

27.

28.

(2)  The chamber shall be so arranged that no person may be able to see how a
voter has recorded his vote.

Ballot paper.- (1) The ballot paper shall contain, in alphabetical order in English, a
list of the candidates validly nominated for a constituency and shall be printed on one
side only. '

(2)  Each such ballot paper shall contain the Institute’s emblem printed in such
manner, as may be decided by the Returning Officer having regard to the security
considerations of the ballot paper.

Presence of the candidates and their authorised representatives at the
polling booths.- (1) A candidate for election from a constituency shall be:
entitled to be present at the polling booths in that constituency.

(2) He may appoint any two members as his authorised representatives for each
polting booth, only one of whom shall be entitled to be present at a time on his behalf
at that particular polling booth.

(3) No appointment of an authorised representative shall be valid unless the
candidate has issued a letter of authority to such a representative. The letter of
authority shall be produced before the polling officer concerned, and shall include the
full name, the membership number and the address of the authorised representative,
as well as the number of polling booth at which he is authorised to be present.

(4) The poliing officer shail keep a record of attendance of the candidates and/or
their authorised representatives, which shall be forwarded to the Returnlng Officer
after the polling is over.

Appointment of assistants.- The polling officer may employ at the polling booth
such persons not being members of the Institute as he thinks fit to assist him in
identifying the voters or for any other purpose.

Provided that a person so appointed would not be entitled to discharge the
duties of polling officer laid out in these Rules and would be there only to assist the
Polling Officer.

Eligibility to vote by post.- (1) A member whose name is included in the list of
voters and whose name is not shown under any polling booth shall be permitted to
vote by post.

(2) A member who is entitled to vote at a polling booth may be permitted at the
discretion of the Returning Officer, to vote by post, if by reason of his suffering from
any permanent infirmity or, in case of a member in service, a permanent change in
address, he is unable to exercise his vote at the polling booth allotted to him:

Provided that in such a case he shall send an application in the approved Form
for permission to vote by post under this sub-rule together with the medical
certificate issued by a medical practitioner, not below the rank of a Surgeon in any
Government Hospital, confirming such permanent infirmity, or, as the case may be,
proof of permanent change in address duly signed by an authorized personnel of the
organization where the member is employed, to the Returning Officer so as to reach
him at least 60 days before the date of election and an application not received
within the time specified shall not be considered.
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30
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32

33.

Explanation: "Member in service" for the purpose of this sectidn means
members of the Institute who are employed in an organization not being a firm.

(3) A member who is residing outside India shail notwithstanding anything
contained in these Rules be eligible to vote by post provided that his overseas address
is registered with the Institute and has been published in the list of members eligibie
to vote.

(4)  Any misuse of the concession-under this rule or any mis-statement cr faise
verification in this behalf shall be deemed to have brought disrepute to the Council
under item (2) of Part IV of the First Schedule of the Act if, in connection with an
election to the Council of the Institute.

Procedure of voting at the polling booth.- Voting at a polling beoth shall take
place as per procedure laid out in Schedule 6 to these Rules.

Procedure of voting by post.- Voting by post shall take place as per procedure iaid
out in Schedule 7 to these Rules.

Grounds for declaring ballot papers invalid.- A ballot paper shall be invalid :-

(a) if a voter signs his name or writes any word or figure upon it or makes any
mark including a tick (¥ )/cross ( X ), not being a mark of *X’ put under
clause (c) of sub-rule (2) of rule 20, upon it by which the ballot paper becomes
recognisable or by which the voter can be identified; or

(b) if it is not printed by or under the authority of the Council or it is different in-
any manner from the ballot papers printed under ruie 25; or

(c) if number 1 {in Arabic or Roman numerais or in words) is not marked on it; or

(d) if number 1 (in Arabic or Roman numerals or in words) is set opposite the
name of more than one candidate; or

(e) if number 1 (in Arabic or Roman numerals or in words) and some cther
numbers are put opposite the name of the same candidate; or

(f) if it is unmarked -or the marks made are void or cannot be unambigucusly
determined; or

(g) [If it is so damaged or mutilated that its identity as a genu:ne ballot paper
cannot be established.

Appointment of time and date for the counting of votes.- The Returning
Officer shall, at least fifteen days before date of polling, appoint for each regionai
constituency, a date or dates, place and time for each such date for the counting of
votes at the headquarters of the Institute and shall also give notice of such date or
dates, place-and time in writing to all the candidates.

Appointment of scrutinisers.- The Returning Officer may appoint two or more
persons who are neither members of the Council nor candidates for election & a0~ ..
scrutinisers of the voting papers and to assist him generally in counting the votes.
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24, ¥Presence of candidates at the time of counting of votes.- A candidate for

election shail be entitled to be nt in person or to appoint a member as a
rf:praentatj\:e to be present on hispb'%?n%IF at tt*%etime of countﬁl%oof votes.

35  Counting of votas and declaration of results.- Counting of votes shall take place
as per procedure laid down in Schedule 8.

3. HNetification of the declaration of results.- The names of all the candidates
deciared electad shall be notified by the Councit in the Gazette of India.

37. Election not to be invalid due to accidentai omission, etc.- No eiection shall be
deemed to be invalid merely by reason of any accidental omission f the name of a
marnbar frem the list of members eligible to vote or any accideatsi mistake in not
allowing him to vote or the accidental inclusion of name of a pa .on not entitled to
vote in the list of members eligible to vote or allowing him 0 w&'s, or any accidental
irregulanty or informality in the conduct of the election, including : Scidental omission
to send or delay in sending the voting paper to a voter or the actidental non-receipt
of,-or delay i regeipt of a voting paper, by voter.

18. Duties ¢f the Returning Officer.- (1) The Retuming Cfficer shall conduct the
glections in accortlance with these Rules.

(2} The Returning Officer may delegate any of the duties to be performed by him
as Returning Officer to any of the other Officer or Officers of the Institute, as he may
deem fit.

39 Decision of the Retuming Officer to be final.- _Unless otherwise provided in
these Rules, the decision of the Returning Officer or of the officer authorised by him
under these Rules shall be final in ali matters pertaining to conduct of election,
interpretation of these Rules and the procedure adopted for such matters which are
not specifically covered by these Rules.

Explanation : For the purpose of this rule, the conduct of election shall also
include the process of counting of votes and declaration of results.

+}  Vacancy in any seat not to hold up constitution of the Council.- If for any
reason any s2at or seats to a regional constituency or constituencies is not filled up
after the election, it would .ot be deemed to hold up the constitution of the Council
under section 9 of the Act.

Election Expenses.-

(1) No candidate, whose name has been included in the final list of nominations
under rule 15, shall incur an expenditure above an amount to be fixed by the
Council for this purpose.

(2} Every such candidate shall file an account of expenses incurred for the election
in a format approved by the Council, within fifteen days of notification issued
under rule 36.

(3) A member shall be deemed to have brought disrepute tc the Council under
item (2) of Part 1V of the First Schedule of the Act if, in connection with an
electicn tc the Council of the Institute, he is found to have contravened the
provisions of sub-rule (1) or sub-rule (2).
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Disciplinary action against member in connection with conduct of election.-
(1) A member shall be deemed to have brought disrepute to the Councit under item
(2) of Part 1V of the First Schedule of the Act if, in connection with an election to the
Council of the Institute, he is found to have contravened the provisions of sub-rule (2)
or all or any of the clauses of sub-rule (3) or sub-rule (4) of this rule.

(2)  Only one manifesto or circular shall be issued by a candidate in relation to the
election in the period commencing from the date of issue of final list of nominations to

the candidates.

(3) A manifesto or circular issued shall conform to the following requirements in
the interest of maintaining dignity in the election, namely :-

(a) A manifesto or circular shall contain information regarding the
candidate himself and shall not make any reference, directly or indirectly, to
any other candidate;

(b)  The information, which a candidate may furnish in a manifesto or
circular regarding himself, shall not differ in any material respect from the
information furnished by the Institute to the voters-under rule 9. A candidate
may, however, include in such manifesto or circular, any additional :nformatlon
nat contained in the information furmshed under rule 9;

(c) A manifesto or circular shall neither contain any appeal to the voters on
the basis of caste or on communal, religious, regional or sectional lines nor any

tall claim;

(d) The distribution of a manifesto or circular shall be restricted only to the
members of the constituency concemed;

(e) A certified copy of such manifesto or circular shall be sent to the
Returning Officer by speed/registered post within 15 days of its issue,

(f) While a candidate may repeat, in any form, the manifesto or circular
issued under sub-rule (2) of this rule without changing its contents, however,
he shall not issue more than one manifesto or circular.

(4) A member shall not adopt one or more of the following practices with regard to
the election to the Council, namely :-

()] Bribery, that is to say, any gift, offer or promise of any gifts or gratification to
any person by a candidate or any other person, with his connivance, with the object

directly or indirectly of :-

(a) inducing a member to stand or not to stand as a candidate at an election or
rewarding him for act or omission; or

(b)  inducing to withdraw his candidature or rewarding such withdrawal; or

() inducing a voter to vote or not to vote at an election, or as a reward for act or
omission;
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Explanation. - For the purpose of this clause, the term "gratification” is not
restricted to pecuniary gratification or gratifications estimable in money, and it
includes organising parties or providing any other form of entertainment, and all forms
of employment for reward; but it does not include the payment of any expenses
bonafide incurred at or for the purpose of any election;

(i) undue influence, that is to say, any direct or indirect interference or atternpt to
interfere on the part of a candidate or any other person, with his connivance, with the
free exercise of any electoral right;

(iii)  the publication by a candidate or by any other person, with his connivance, of
any statement of fact which is false, and which he either believes to be false or does
not believe to be true, in relation to the personal character or conduct of any
candidate or in relation to the candidature or withdrawal of any candidate, being a
statement reasonably calculated to prejudice the prospects of that candidate's
election; .

(iv)  the obtaining or procuring or abetting, or attempting to obtain or procure, by a
candidate or by any other person, with his connivance, any assistance for the
furtherance of the prospects of the candidate’s election from any person serving under
the Government of India or the Government of any State, other than the giving of
vote by such person, if he is a member entitled to vote;

(v) the hiring or procuring, whether on payment or otherwise, of a vehicle by a
candidate or by any other person, with his connivance, for the conveyance of voters;

(vi) resorting to disorderly behaviour or misbehaviour within the zero tolerance
zone to be determined by the Returning Officer of the polling booth and/or venue for
counting of votes;

Explanation. - For the purpose of this clause, canvassing for votes,
distribution of visiting cards, pamphlets, manifestos, letters, hand-outs, circulars and
the like, erection of any stall and display of any banner shall be treated as disorderly

behaviour or misbehaviour;

(vii)  exhibiting or placing any notice or sign board relating to the election by a
candidate or by any other person with the connivance of the candidate at any time
and any where during the election period including on the datefs of polling within a
distance of 200 meters from the polling booth,

(vili) non-compliance with any of the directives or circulars or instructions jssued by
the Returning Officer under these Rules in any matter relating to elections;

(ix)  contesting the election representing a political party or on political lines;

(x) any act specified in clauses (i) to (ix) when done by a member, who Is not a
candidate, but is acting with the concurrence or connivance of a candidate;

(xi) the receipt by a member or an agreement by a member to receive any
gratification:-

(a) as an inducement or reward for standing or not standing as a
candidate; or
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(b)  asaninducement or reward for withdrawing his candidature; or

(©) as an inducement or reward for himself cr any other person for voting
or refraining from voting; or

(d) as an inducement or reward for inducing or attempting to induce any
voter to vote or refrain from voting; or

(e) inducing or attempting to induce any candidate to withdraw his
candidature;

(xii)  Contravention or misuse of any of the provisions of these Rules or making of

any false statement knowing it to be false or without knowing it to be true, white
complying with any of the provisions of these Rules.

Schedule 1
Regional Constituendies
(see rule 3)

The electorate for the purpose of election to the Council, shall be constituted into four
regional constituencies as follows:

i) Western India Regional Constituency :-

Comprising the States of Chattisgarh, Goa, Gujarat, Madhya Pradesh,
Maharashtra and the Union Territories of Dadra and Nagar Haveli and Daman
and Diu;

it) Southern India Regional Constituency :-

Comprising the States of Andhra Pradesh, Karnataka, Kerala and Tamil Nadu
and the Union Territories of Andaman and Nicobar Islands, Lakshadweep and
~ Pondicherry;

iii) Eastern India Regional Constituency :-

Comprising the States of Arunachal Pradésh, Assam, Bihar, 3harkhand,
Manipur, Meghalaya, Mizoram, Nagaland, Orissa, Sikkim, Tripura and West
Bengal;

iv) Northern India Regional Constituency :-

Comprising the States of Haryana, Himachal Pradesh, Jammu and Kashmir,
Punjab, Rajasthan, Uttaranchal and Uttar Pradesh and the Union Territories
of Chandigarh and Delhi.
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. Schedule 2
List of Voters

(see sub-rule (1) to (6) of rule 6)
(1)  The list of voters shall be prepared separately for each regional constituency.
(2)  The list so prepared under clause (1) above shall show distinctly and separately:-

(" whether the voter is an associate or a fellow;

(ii) the address of each member as determined under rule 5 for deciding the
eligibility of the member to vote;

(i)  in the case of voters residing outside India, in addition to their address in India
under clause (ii), their respective addresses outside India if furnished to the
institute by the voters concerned; _

(iv) details of internet address or e-mail address as furnished by a voter to the
. Institute, provided an express consent is given by the voter for its inclusion in
the list of voters;

v) the manner in which the voter shall exercise his franchise; and

(vi) in case the voter is to exercise his franchise at a polling booth, the number and
address of the polling booth, at which the franchise shall be exercised.

(3) In respect of a place having more than one polling booth located at different addresses,
the Returning Officer shall do the following to decide the polling booth to be published in the
list of voters vide sub-clause (vi) of clause (2) above:

(i) He shall publish a notice containing the addresses of different polling booths at a place
where there are more than one polling booth, at least two months before publication of the list
of voters, in the Journal of the Institute and the Newsletter of the Regional Council concerned,
and also upload the same on the Institute’s website;

(ii) Any voter in such a place wishing to vote at a particular polling booth published under
clause (i) above may send a request to the Returning Officer within one month from the date of
publication of such a notice;

(iii) The Returning Officer may, -at his discretion, permit such a voter to vote at the polling
booth of his choice, and accordingly include the details of the said poliing booth in the List of
Voters;

(iv) In case it is not possible for the Returning Officer to permit a voter to vote at the polling
booth requested, the Returning Officer may decide to permit him to vote at any other polling
booth at the place and accordingly include the details of the said polling booth in the List of
Voters;

Schedule 3

Number of members to be elected.
' (see rule 8)
(1) Subject to provision ot clause (5) below, the number of members to be elected from
each regional constituency shall be one member for such number of members in the
constituency as may be determined by dividing the total number of members as determined in
accordance with clause (4) below by the maximum number of members to be elected to the
Council as provided in sub-section (2) of section 9 of the Act.

[

-
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2) In case the resultant number of members for each constituen i
tgrms of the absolute number without considering the fraction, iscy‘;:aat;]gglr;g: drgggu::\%:-z
number as provided in sub-section (2) of section 9 of the Act, the fraction in respect of the
région with- the highest fraction will be counted as one. In case the total is still less than the
maximuri nereher. the fraction in respect of the region with the next highest fraction will be
counted as one. This process ©° continueg, subject to provision of clause (5) below, until the
total is equal to the maximum number or mombers to be elected under sub-section (2) of

section 9 of the Act. . :

(3) In case the resultant numbér of miembers for each constituency, after being added up,

is less than the maximum number of membéf§ arid there are more than one regional
constituency with exactly the same fraction, the constituéiicy with & higher number of the
members will have precedence in the matter of conversion of the fractiss into one, subject to
provision of clause (5) below.

(4) The total number of members referred to in dause (1), shall be determined with
refe!'ence to the number of membérs in the list of members published under sub-section (3) of
section 19 of the Act in the finantial year in which the election is to take place.

(5) Notwithstanding anything contained in clauses (1) to (3), each constituency shall have
at least two persons elected therefrom to the Council. '

Scheduie 4

Information to be included in the Statement accompanying tie Nomination
(see sub-rule (4) of rule )

(1) Nomination of a candidate shall be accompanied by a statement signed and verified by the
candidate containing following information: ,

(a) Name, membership No., Professional Address and voter's serial number as
published in the List of Voters;

(b)  Date of birth; _

(c)  Whether Fellow and the date an which betame Fellow;

(d) Date of Enrolment as an Associate member;

(e)  Wnether citizen of India;

f) Whether found guilty of any professional or other misconduct arid consequently
whether he has been reprimanded or the riame has been removed from the

Register or has been awarded penaity of fine as on the date of nomination;

(g) If the answer to (f) above is in affirmative, to provide the following details,
wherever applicable (separz42ly for each misconduct for which found guilty):

(i} the offence for which found guilty

(i)  the date of reprimand

(i) the date from which the name was remov
disqualification from the Register

(iv)  the total period of removal

(v)  the date on which the peniod of removal expires _

(vi} whether the removal was on account of misconduct falling under the First
Schedule or Second Schedule

(vii) the date on which the penalty of fine was awarded

ed on account of abqve
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CuRE i,

(a)
(b)
=
¥

)

(vii) amaunt of penalty of fine
(ix) the date on which the payment was made for penalty of fine awarded,

(i) Whether appointed as the auditor of the Institute and, if so, whether a
period of three years had already expired after he has ceased to be the auditor
of the Institute, along with dates of appointment and cessation as auditor;

(ii) If that period has not yet expired, the date on which it shall expire;
Details of past and present membership of the Council including the Office of
the President and/or Vice-President of the Institute;

Whether holding a post under the Central or State Government as defined in

AT L
(h)
()
0
2 sub-rule 11 to rule 7.
2

(2) The statement referred to in clause 1 may also contain, at the option of the candidate,
information concerning the candidate in respect of the following:

Academic qualifications (diplomas including post qualification diploma(s) and
degrees recognised by Government or Council and membership of professional
bodies recognized by the Council);

Merit awards (limited upto first three positions) in the examinations of
recognised universities and the examinations conducted by the Institute;

Particulars of occupation:-
() Employment (designation with name of present employer)
(i)  Practice (sole proprietor or in partnership including the name of the firm)

(i)  Particulars of other occupation/engagement, if not covered by (i) and (ii)
above;

Past and present membership of Regional Councils and Managina o tees of
chapters of Regional Councils and office of Chairmar, Vice-Chairman, Secretary

?:ndlor_lTreaSUF?r in the case of Reoin™ ., o ngiis and/or chapters of Regional
ouncils.

Schedule 5

Particulars of contesting candidates to be included in the final list of valid

nominations
(see sub-rule (3) of rule 15)

The final list of valid nominations shall be accompanied by following particulars of contesting
candidates to the extent they have been supplied by the candidates under sub-rule {4) of rule

9:-
(a)

(b)
(c)
(d)
(e)

Name, membership No., Professional Address and voter’s serial number, as
published in the List of Voters

Date of birth

Whether Fellow and the date on which became Fellow

Date of Enrolment as an Associate member

Whether citizen of India
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(9)
(h)

0
G)

(k)

Whether found guilty of any professional or other misconduct and consequently
has been reprimanded or the name has been removed from the Register or has
been awarded penalty of fine, as on the date of nomination, with details thereof
Details of past and present membership of the Council including the Office of
the President and or Vice-President of the Institute
Academic qualificaions (diplomas including post qualification diploma(s) and
degrees recognised by Government or Council and membership of professional
bedies recognized by the Council) '
Merit awards (limited upto first three positions) in the examinations of
recognised universities and the examinations conducted by the Institute
Particulars of occupation:-
(1) Employment (designation with name of present employer)
(i) Practice (sole proprietor or in partnership including the name of the firm}
(iii)  Particulars of other occupation or engagement, if not covered by (i) aﬂd
(ii) above
Past and present membership of Regional Councils and Managing Committees of
chapters of Regional Councils and office of Chairman, Vice-Chairman, Secretary
and/or Treasurer in the case of Regional Councils and or chapters of Regional
Councils.

Schedule 6

Procedure for polling at the polling booth
(see rule 29)

Identification of voters and Tendered Ballots

(1)

Every person claiming to be a voter shall be required to sign the copy of the list

of members eligible to vote provided by the Returmning Officer and his identity or
signature shali be verified by the polling officer in such manner as may be advised by
the Returning Officer from time to time.

(2)

At any time before a ballot paber is delivered to a person claiming to be a voter,

the polling officer may, on his own accord, if he has reason to doubt the identity of the

person or his right to vote at the polling booth or if his specimien sigrsturas are a0t
available with the polling officer, and shall, if so required by = candidute ¢

ey

authorised representative, satisfy himself in any manner. as he may daera acuisabie &

to his identity.

(3) If the polling officer is not satisfied as to the identity of the peison claiming to
be a voter, he may issue a ballot paper to such person but instecd Gf gaing the Dalat
paper inserted in the baliot box, he shall place the same in a sepaiat= Jedied vover
superscribed as "Tendered ballot" and send it to the Returning Officer along with a
letter from the person concerned together with his own observations thsrecr, for the
Returning QOfficer's decision which shall be final and conclusive.

(4) In deciding the right of a person to obtain a ballot paper under this -
the Polling Officer at any pofling booth may interpret any entry in the tist of v S
eligible to vote so as to overlook merelv clerical or printing error, provided that nie i
satisfied that such person is same as the voter to whom such entry relates.

51
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2. Reosrd to be kapt by the polling officer

The polling officer shall, at the time of delivery of the ballot paper place against
the name of the voter In the list of members -aligible to vote, a mark to denote that the
voter has received a ballot paper.

3. Baist Box

The baliat Lbox shall be so constructed that a ballot paper can be inserted there into
during the poll but cannot be withdrawn therefrom, without the box being uniocked or
the seals beirg broken.

4. Manner of recording of voies after receipt of ballot paper

On receiving the ballot paper, the voter shall forthwith proceed into the secret
chamber set apart for the purpose and shall ressord his vote on the bellot paper in the
“manner spacified in rule 20. He'shail thereafter fold the-ballot paper, leave the secret
chamber and insert the bhallot paper in the baliot box provided for the purpose, in the
presence of the polling officer

5. Return of Balict paper by voter

{1}  Where a voter, after obtaining a ball ot paper, chooses not to vote, he shall
return the baliot paper to the polling officer aind the ballot paper so returned shall then
be marked as "cancefied-retumed” and kept in a separate envelope set apart for the
purpose and a record shall be kept by the polling officer of all such ballot papers.

(2) Where any ballot paper, which was deliveréd to a voter; is found, with or
without any writing thereon, in the secret chiamber, it shall be dealt with in accordance
with the provisions of sub-clause{1), as if it hiad been returned to the polling officer.

5. Procedure at the polliing booth

(1) A polling booth shall be kept open on the day or days appointed for
recording of votes from 8.00 a.m. to 7.00) p.m. unless otherwise directed by the
Council.

{2) If the polling at any polling bootih cannot take place on the day or days
apgointed for recording of votes or is intersru pted or obstructed by any sufficient cause
cor the ballot box used at the booth is tarmpezred with or is accidentally or deliberately
destroyed, lost or damaged, the polling ¢)ffice:r with the prior approval of the Returning
Ufficer, may adjourn the polling to a subsejuent date or the Returning Officer may
declare the polling at the booth void anc} ordeir a fresh polling.

(3) If a polling is adjourned or declared v sid under sub-clause (2), the Returning
Officer shall, as soon as possible, appoint the place where the polling shall be
subsequently conducted and the time:, date or dates, as the case may be, for the said

poiting.

(4)  The place, date or dates and the time of . polling appointed under sub-clause (3),
shall be notified individuaily to all the voters affe cted as well as in the Gazette of India.
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(5).  The Retumning Officer shall not proceed to count the votes cast at the election
until the polling at all the polling booths in that constituency has been completed.

(6)  The polling officer shali close the poliing booth at the end of the day, or if the -

polling is for more than one day, at the end of each day, at the hour apponnted under
sub-clause (1), and no voter shall be admitted thereto after that hour

Provided that any voter present in the polling bocth before it is closed, shall be entitled
to have his vote recorded.

(7)  The polling officer shall, as soon as practicable after the close of the poll or after

its close on each day, if the polling is for more than one day, in the presence of any
candidates or their authorised representatives who may be present, seal the ballot box
or boxes with his own seal and the seals of such candidates or authorised
representatives as may desire ta affix their seals thereon.

- Explanation: Where the polling is conducted over more than one day, the
ballot box or boxes used on a day shall be sealed at the end of each day, and a new
ballot box shail be used on the next day for the purpose of casting of votes.

(8)  The polling officer shall, at the close of the poll or after its close on each day
make up into separate packets:

() the unused ballot papers;

(i) the returned ballot papers;

(iii)  tbe tendered votes;

(iv)  the marked copy of the list of members eligible to vote; and

(v)  any other paper directed by the Returning Officer to be kept in a sealed

cover

'and sedl each such packet with his own seal and the seals of such candidates or
authorised representatives as may desire to affix their seals thereon. -

(9) Where the polling is arranged to take place for more than one day, the polling
officer shall arrange for the safe custody of the ballot box and such packets after the
end of polling on one day and start of polling on the next day.

(10) Where the polling is arranged to take place for more than one day, just before the
polling booth is opened to the voters on the foliowing day the poliing officer shali, in the
presence of any candidates or their authorised representatives who may be present,
remove the seal or seals affixed in accordance with sub-clause (B), after the seals are
examined by him and by the candidates or authorised representatives, for use during

the course of that day.

(11) The ballot box and packets, referred to earlier, shall be accompanied by an
account of ballot papers showing the total number of ballot papers received, issued and
un-issued, returned, as also the number of ballot papers which shouid be found in the
ballot box and packets. This account shall be forwarded to the Returning Officer.

Transport of ballot boxes etc. and their custody

(1) The Returning Officer and the polling officer shall make adequate arrangements
for the safe custody of the ballot boxes and other papers and for the safe transport to



THE GAZETTE OF INDIA : EXTRAORDINARY [Pars TI—Sae. 3(3)]

the headquarters of the Institute of all the packets or boxes and other papers referred
Yo in rule 6.

(2) The Returning Officer shall be responsible for the safe custody of the articles
referred to in sub-clause (1), untii the commencement of the counting of votes.

Schedule 7

Procedure for polling by post
(see rule 30)

Retuming Officer to send ballot papers by post

Not less than twenty one days before the last date and time notified for receipt of ballot
papers by post, the Returning Officer shall send by Speed or registered post to the
voters permitted to vote by post, the ballot paper, together with a letter explaining the
manner in which the vote shall be recorded thereon, the manner in which the recorded
ballot papers shall be returned and specifying the date and hour by Wthl’\ it shall reach
the Returning Officer: P

Provided that in the case of voters residing outside India, the baliot papers shall
be sent by speed or registered post at least thirty days before the last date and time
notified for receipt of ballot papers by post.

Issue of undelivered and fresh ballot papers

Where a ballot paper and other connected papers sent by post under sub-clause
(1) are damaged in transit or are for any reason returned undelivered or the Returning
Officer is satisfied that the ballot papers have been sent incorrectly by post, the
Returning Officer may reissue the same by speed or registered post or deliver them to
the voter on his applying for the same, and submitting sufficient proof of damage or
non-delivery.

Postal Ballot papers to be retumed after recording votes

(1)  The postal bailot paper received under clause 1 above shall, if he desires to
vote, be returned by the voter, in the manner mention herein below: -

(a) for a voter residing within India, after recording his vote thereon in the manner
specified in rule 20 and in the pre-stamped envelope provided for the purpose and in
the manner specified by the Returning Officer under clause 1 from the piace to which
the ballot paper was sent by the Returning Officer under clause 1 so as to reach the
Returning Officer before the date and time specified in this behalf. The cover containing
the recorded ballot paper shall be accompanied by a declaration of the voter in the
approved Form;

(b) for a voter residing outside India, after recording his vote thereon in the nmanner
specified in rule 20 and by ordinary post or speed or registered post and in the manner
specified by the Returning Officer under clause 1 but from the country to which the
ballot paper was sent by the Returning Officer under clause 1 so as to reach the
Returning Officer before the date and time specified in this behalf. The cover containing
the recorded baliot paper shall be accompanied by a declaration of the voter in the
approved Form;
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(2) A cover containing ballot paper which does not reach the Retuming Officer
either in the manner specified by him under clause 1 on or before the date and time
specified shall not be taken into consideration in the counting of votes. The Returning
Cfficer shall note on all such covers the manner in which each was received back by
him including use of the envelope other than the one provided for the purpose,
dispatch by a mode other than required mode and the date and time of receipt and
keep all such covers together in a packet.

(3) In regard to covers where the postal stamp of place of posting is not clear or
decipherable,- the decision taken by the Returning Officer on ascertaining or

determining the place or country from which the cover containing the bailot papers is -

sent shall be final.

() The Returning Officer shall disregard all covers containing the voting papers
relating to two or more members and posted in one and the same envelope.

(5)  If the signature of the voter as appended in the envelope and Form referred to
in clause (3) of this schedule does not tally with any of his signature as available in the
Institute’s records, the Returning Officer shall disregard such cover containing the

voting paper.

(6)  The Returning Officer shall keep in safe custody all covers containing postal
ballot papers received by him until commencement of the counting of votes.

Schedule 8

Procedure for counting of votes and declaration of resuits
(see rule 35)

Definitions

For the purposes of this schedule, unless the context otherwise requires:

(@) ‘"continuing candidate” means any candidate not elected and not excluded from

the poll at any given time at the time of counting;
(b) ‘exhausted paper" means a ballot paper on -which no further preference is
~ recorded for a continuing candidate at the time of counting:

Provided that a paper shall also be deemed to be exhausted in any case in
which:-

) the names of two or more candidates, whether continuing or not,
are marked with the same figure and are next in order of

preference; or

(i) the name of the candidate next in order of preference, whether
continuing or not, is marked by a figure not following
consecutively after some other figures on the ballot paper or by

two or more figures;

(c)  "First preference™ means number 1, "second preference” means number 2 and
"third preference” means number 3 (in Arabic or Roman numerals or in words)
as the case may be, set opposite the name of any candidate, and so on;
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(d)
(e)

(f)
(a@)

"original vote” in regard to any candidate means a vote derived from a baliot
paper on which a first preference is recorded for such candidate;

"transferred vote” in regard to any candidate means a vote, the value or part of
the value of which is credited to such candidate at the time of counting and
which is derived from a ballot paper on which a second or subsequent
preference is recorded for such a candidate;

"surplus” means the number by which the value of the votes of any candidate,
original or transferred, exceeds the quota at the time of counting;

"unexhausted paper” means a ballot paper on which a further preference is
recorded for a continuing candidate.

2. Counting of votes

(1)

On the date and at the time and place, appointed under rule 32 the Returning

Officer shall, for the purpose of counting of votes in respect of a constituency, shall
foliow the foliowing steps in the order mentioned :-

(a) (i) open only the covers containing the postal ballot papers received
by him in accordance with rule 30 and schedule 7 and shall take out the
ballct papers from each cover and shall record the number thereof in a
statement; and shall make a separate packet of those ballot papers;

(i) set aside the covers containing the ballot papers not received by
him in accordance with rule 30 and schedule 7 or in respect of which he
has taken a decision under sub-clause (3) of clause 3 of schedule 7:

Provided the Returning Officer shall afllow the candidates or their
authorized representatives present at the counting a reasonable
opportunity to inspect the covers containing the ballot papers received by
post for satisfying themselves that they are in order but shall not allow
them to handle those covers.

(b) aliow the candidates and their authorised representatives, present at the
counting, an opportunity to inspect the ballot boxes and packets received
from the polling officers and their seals for satisfying themselves that
they are in order; and

(c) proceed as follows :-

(i) If he is satisfied that the ballot boxes and packets which have
been received are in order, he shall take up the counting of the ballot
papers contained in the ballot boxes.

(i) If he finds any of the ballot boxes has been tampered with ha
shall not count the ballot papers contained in such box for the purposes
of election and keep a record of such baliot papers separately.

(iii) The ballot boxes found to be in order shali be opened and the
ballot papers shall be taken out from them and shall be counted and the
number thereof recorded in a statement. To these shall be added the
postal ballot papers taken into consideration under sub-clause (1)(a).
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(iv)  The baliot papers shail be examined and any invalid ballot papers
shall be rejected.

(v) Before rejecting any baliot paper, the Returning Officer shall
allow each candidate or his representative present a reasonable
opportunity to inspect the ballot paper but shall not ailow him to
physicaily touch or handle it or any other ballot paper.

(vi) - The Returning Officer shall endorse on every ballot paper which
he rejects the word "Rejected” and the grounds of rejection in
abbreviated form either in his own hand or by means of rubber stamp
and shall initial such endorsement.

(vi) Al ballot papers rejected under this rule shall be bundied
together. _

(viii) He shall divide the remaining ballot papers into parcels according
to the first preferences recorded for each candidate.

(ix) He shall then count the number of papers in each parcel.
(2)  Incomplying with clauses hereinafter enacted, the Returning Officer shal! :-
(@)  disregard all fractions, .

(b) ignore all preferences recorded for candidates already elected or
exciuded from the poll.

(3) For the purpose of facilitating the processes specified in the sub-clauses
hereinafter enacted, each valid paper shall be deemed_ to be of the value of one

hundred.

(4)  The Returning Officer shall add together the values of the papers in all the
parcels and divide the total by a number exceeding by one the number of vacancies to
be filled and the quotient increased by one shall be the number sufficient to secure the
return of a candidate (hereinafter called the quota).

(5) If at any time, a number of candidates equal to the number of persons to be
elected has obtained the quota, such candidates shall be treated as elected, and no
further steps shall be taken.

(6 (i) Any candidate, the value of whose parcel, on the first preference being
counted is equal to or greater than the quota, shall be declared elected.

(i) If the value of the papers in any such parcel is equal to the quota, the
papers shall be set aside as finally dealt with.

(iii)  If the value of the papers in any such parcel is greater than the quota,
the surplus shall be transferred to the continuing candidates indicated on
the voting papers as next in the order of the voters' preference, in the
manner specified in the following sub-clause.

2763 Gl/2006—8
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(7)

(8)

Q)

(i)

iii)

(iv)(a)

(b)

(c)

(d)

(v)

(vi)

(vii)

(1)

If and when, as the result of any operation specified in these sub-clauses
a candidate has a surplus, that surplus shall be transferred in accordance

with the provisions of this sub-clause.

If more than one candidate has a surplus, the largest surpius shall be
dealt with first and the others in order of magnitude.

Provided that every surplus arising on the first counting of votes, shall be
dealt with before those arising on the second count and so on.

Where two or more surpluses are equal, the Returning Officer shall
decide, as hereinafter provided, which shall first be dealt with.

If the surplus of any candidate to be transferred arises from only the
original votes, the Returning Officer shali examine ali the papers in the
parce! belonging to the candidate whose surplus is te be transferred, and
divide the unexhausted papers into sub-parcels according to the next
preferences recorded thereon. He shall also make a separate sub-parcel
of the exhausted papers.

He shall ascertain the value of the papers in each sub-parcel and of all
the unexhausted papers.

If the value of the unexhausted papers 1s equal to or less than the
surplus, he shall transfer all the unexhausted papers, at the value at
which they were received by the candidate whose surplus 1s being
transferred.

If the value of the unexhausted papers is greater than the surplus, he
shall transfer the sub-parcel of unexhausted papers, and the value at
which each paper shall be transferred shall be ascertained by dividing
the surplus by the total number of unexhausted papers.

If the surplus of any candidate to be transferred arises from transferred
as well as original votes, the Returning Officer shall re-examine all the
papers in the sub-parcel last transferred to the candidate, and divide the
unexhausted papers into sub-parcels according to the next preferences
recorded thereon. He shall thereupon deal with the sub-parcels in the
same manner as is provided in the case of the sub-parcels referred to in
item (iv) of this sub-clause.

The papers transferred to each candidate shall be added in the form of a
sub-parcel to the papers already belonging to such candidate.

All papers in the parcel or sub-parcel of an elected candidate not
transferred under this sub-rule shall be set aside as finally dealt with.

If after all surpluses have been transferred, as hereinbefore directed,
less than the number of candidates required has been elected, the
Returning Officer shall exclude from the poll the candidate lowest on the
poll and shall distribute his unexhausted papers among the continuing
candidates according to the next preferences recorded thereon. Any
exhausted papers shall be set aside as finally dealt with.
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().  The papers containing original votes of an excluded candidate shall first
be transferred, the transfer value of each paper being one hundred.

(i)  The papers containing transferred votes of an excluded candidate shall
then be transferred in the order of the transfers in which and at the
value of which he obtained them.

(iv)  Each of such transfers shail be deemed to be a separate transfer

(v) The process directed by this sub-clause shall be repeated on the
successive exclusions, one after another, of the.candidates lowest on the
poll until the last vacancy is filled either by the election of a candidat=
with the quota or as hereinafter provided.

(9) If as the result of a transfer under this clause, the value of the votes obtained
by a candidate is equal to or greater than the quota, then transfer proceeding shall be
completed, but no further papers shali be transferred to him.

(10) (i) If after the completion of any transfer under this clause, the value of the
votes of any candidate shall be equal to or greater than the quota, he
shall be declared elected.

(ii) If the value of the votes of any such candidate shall be equal to the
quota, the whole of the papers on which such votes are recorded shall
be set aside as finally dealt with.

(ii)  If the value of the votes of any such candidate shall be greater than the
quota, his surplus shall thereupon be. distributed in the manner
hereinbefore provided before the exclusion of any other candidate.

(11) (i) When the number of continuing candidates is reduced to the number of
vacancies remaining unfilled, the continuing candidates shall be declared

elected. :

(ii) When only one vacancy remains unfilled and the value of ine votes of

- some one continuing candidate exceeds the total vaive of 21 the votes of

the other continuing candidates, together with ariy surplus ot
transferred, that candidate shall be declared elected.

(i) When only one vacancy remains unfilled .and t(nere are only two
continuing candidates, and those two candidates hava sach the same
value of votes and no surplus remains capable of transfer, ciie candidate
shall be declared excluded under the next succeeding sub-clause and the
other declared elected.

(12) If, when there is more than one surplus to distribuic, tvia ar inore 30 suses a8
equal, or if at any time it becomes necessary to exclude a candidate and two or m-wrz
candidates have the same values of votes and are lowest on the pcll, regard shali bs
had to the original votes of each candidate, and the candidate for whom fewest originz!
votes are recorded shall have his surplus first distributed, or shall be first exclud=d a3
the case may be. If the values of their original votes are equal, the Returning Oificer
shall decide by lot which candidate shall have his surplus cistributed or te exciydes
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3. Procedure in case of a tie

(1) Where after counting of vectes, a tie is found to exist between any candidates and
the addition of one vote shall entitle any of those candidates to be declared elected,
then the person who has raeceived larger number of first preference votes shall be
consicerad t¢ have received an additional vote and shall be declared to be duly elected.

{2; if (t °s not possible tc declare a candidate elected even after operation of sub-clause
{1) then !ots shaii be drawn between the candidates in a tie and the successful
candi e shall be considered to have received an additional vote and shall be declared
to be duly elected.

4 Provision for re-counts

Any candidate or, in his absence his authorized representative may, at any time
during the counting of the votes either before the commencement or after the
comptetion of zny transfer of votes {wheather surplus or otherwise) request the
Returning Officer %2 re-examine and re-count the papers of all or any candidates (not
baing papers set aside at any previous transfer as finally dealt with) along with
reasons for asking such a recount, and the Returning Officer may re-examine and re-
count tha same if he finds that the reasons given are sufficient for having a recount:

Provided that such a recount should be restricted to only the immediately
previous cournt

Provided further that recount shall be done only once at end of any round of
count.
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